| SLP(C)..CC 11032/ 12

| TEM NO. 1 COURT NO. 2 SECTI ON X

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
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(From the judgenent and order dated 16/01/2012 in CMAP
No. 37813/ 1992, of The H CGH COURT OF JUDI CATURE AT ALLAHABAD)

GYANENDRA KUVAR SHUKLA & ANR Petitioner(s)
VERSUS

STATE OF U. P. & ORS. Respondent ( s)

Wth I.A 1(C delay in filing SLP)

Date: 11/07/2012 This Petition was called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE ALTAMAS KABI R
HON BLE MR JUSTI CE J. CHELAMESWAR

For Petitioner(s) S.R Singh, Sr. Adv.
J. P. Nagar, Adv.

s. Sunita Pandit, Adv.
Avni sh Si ngh, Adv.

U jawal Pandey, Adv.
Sushant K. Yadav, Adv.

Asha Gopal an Nair, AOR

Fss53%%

For Respondent (s)
UPON hearing counsel the Court nmade the foll ow ng
ORDER
Del ay condoned.

| ssue noti ce, returnabl e ei ght weeks
SLP(C)..CC 11032/ 12

hence.

In the neantine, the parties are directed
to maintain status quo, as of today, in respect
of the land(s) form ng the subject matter of the
Speci al Leave Petition.

The petitioners are directed to place on

record all the rel evant docunents, including the



notices issued to them under Section 10(2) of
the U P. Inposition of Ceiling on Land Hol di ng

Act, 1960.

(Sheet al Dhi ngra) (Jugi nder Kaur)
COURT MASTER Assi stant Registrar



